FURTHER ACTION TAKEN REPORT FILED BY THE DISTRICT COLLECTOR
KAKINADA BEFORE THIS HON’BLE TRIBUNAL (SZ) CHENNAI IN ORGINAL
APPLICATION 89 OF 2020 ORDER DATED 15-12-2021

1. It is submitted that this application is filed by the applicant Sri Sunkara
Swamy Naidu Welfare Organization, Rep. by its President; Sunkara Karthik has
filed an application alleging illegal closure of Nallah in Sunkarapalem Village of
East Godavari District of Andhra Pradesh. According to applicant this Nallah
passes through two areas, namely one through Sunkarapalem Village in
Thallarev 2 Tehsil in East Godavari District of Andhra Pradesh and Yanam of
Puducherry Union Territory.

2. Itis submitted that the obedience of this Hon’ble Tribunal order dated
6-07-2021 the district collector have submitted the detailed action taken report
E-filed before this Hon’ble Tribunal on 9-11-2021 and also this Hon’ble Tribunal
order dated 10-11-2021 to direct the district collector to file further action taken
report before this Hon’ble Tribunal. |

3. Itis submitted that the obedience of this Hon’ble Tribunal order dated
10-11-2021 the Tahsildar, Tallarevu Report dated 24.04.2022 that he has
conducted a detailed survey of Sy.No.125 of Sunkarapalem Village of Tallarevu
Mandal for finding encroachments around the Nallah in the said survey number.
As per Survey report of the Mandal Surveyor, Mandal Revenue Inspector,
Tallarevu, Village Revenue Officer, Sunkarapalem, the status is submitted as

detailed below.

Sl.No. | Name of the Encroacher Sy.No. Extent | Nature of
Ac. .Cts | Encroachment
L. Kanakala Satyanarayana 125 0.42 Coconut Trees
2. KanakalaVeerababu ' 125 0.04 Coconut Trees
3. AllapalliSatyanarayana 125 0.04 '~ | Coconut Trees
4, PallaSwamynaidu 125 0.03 Coconut Trees
3. KanakalaNaagu 125 0.06 2 | Coconut Trees
6. Chikkam Veera Raghavamma | 125 0.20 Coconut Trees
7. TadalaSubbayamma 125 0.09 ¥ | Coconut Trees
8. ChikkamMangayamma 125 0.02 Coconut Trees
9. DagudubiyyamVeerabhadram £25 0.04 Coconut Trees
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10. Kajuluri Siva 125 0.24 Vacant
11. GuttulaMangadevi 1125 0.01 Basement
Grand Total 1.20 %
4. It is submitted that the notice issue under/ Seé.? of Land

Encroachment Act, 1905 to all the encroachers on 23.02.2022. Further notices
under /Sec.6 of the Land Encroachment Act, 1905 have been issued on
25.03.2022 to all the encroachers in Sy.No:125. In response to the notices, thé
1st encroacher namely Sri.Kanakala Satyanarayana S/o Adinarayana filed a
reply stating that the said land is Drainage Poramboke and vested to Irrigation
Department and Revenue Authorities have no jurisdiction to issue¢ notices. He
further added that he has i:)urchased the said land of an extent Ac.1.26.Cts in
RS.No.124/1 on 03.12.2005 through registered sale deed and in continuous
possession from time of scale, also paying taxes to Gram Panchayati,
Sunkarapalem, and he has been allocated Door No.3-45 by the Panchayat
authorities. He further stated that the said land cannot be proposed for House
sites pending proceedings in OA No.89 of 2020 before the Hon’ble National Green
Tribunal, Chennai.

5. Itis submitted that the Tahsildar reported that the objections filed by
Sri.Kanakala Satyanarayana S/o Adinarayana are not tenable as the Tahsildar
is competent to issue notices and to take action against encroachers in any
objectionable Govt., Land. Therefore, the objections were not considered and set
aside by the Tahsildar.

6. It is submitted that the Tahsildar has addressed a letter to Grarr;
Panchayati authorities of Sunkarapalem for removal of encroachments and to
handover possession to the Gram Pancflayat as per GO Ms.No.188, Panchayat
Raj & Rural Development Dept dated 21.07.2011 and to record the same in
Category A and Category C of lands Vested with Panchayat duly evicting all the
encroachments and to make the entire land for free flow of drain.

7. It is submitted that the Tahsildar further reported that the Panchayat
Authorities were directed to keep in view of WP.No.16625 /2022,date;i_

25.04.2022 filed by 11t Encroacher Smt.Guttula Mangadevi before the Hon’ble
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High Court of Andhra Pradesh with a plea of not to evict the petitioner from the
land of Ac.0.03.Cts in RS.No.123 of Sunkarapalem Village.

8. Itis submitted that as per the instructions from this office, the Revenue
Divisional Officer, Kakinada submitted further action taken report regarding the
encroachments, considering the report submitted by the Tahsildar, Tallarevu as
follows.

i) The Tahsildar conducted enqui& and found there are 11 encroachers in
the Sy.No.125. OQut of 11 encroachers, 6 of them are residing out of the
mandal and far places. Therefore, it took some time to serve the notices
to all the encroachers and to serve in alternate mode of service. It is also
submitted that some of the encroachers have approached the Tahsildar,
Tallarevu and requested for 2 weeks of time for filing of possession pattas

and other supporting documents. However, none of the encroachers

could produce any such documents in that time.

ii) The Tahsildar has earlier taken steps for removal of weed, which is
obstructing the irrigation sewer, with the aid of machinery such as JCBs
and also engaged boats and labour for removal of weed and other
obstructions. It is further submitted that this task is hectic as the‘weed
is re-emerging very quickly and th; entire weed which is clogging the
drain flow was removed resulting in uninterrupted flow of drainage and

this exercise was done by consent officer.

0. It is submitted that the Revenue Divisional Officer, Kakinada has
finally reported that the following steps have been taken to protect the Nallah.
(1) Sheds erected in the drainage poramboke in RS.No.125 have . been
demolished by following due process of law.

(2) The coconut trees which are obstructing the free flow of water have been

removed.
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(3) The garbage and other bushes obstructing the free flow of drainage is
removed by using machinery such as JCBs and also engaged boats and

labour for removal of weed.

10.  Itis submitted that the Copies of the reports furnished by the Tahsildar,
Tallarevu and the Revenue Divisional Officer, Kakinada along with photographs
related to removal of the encroachments, are herewith enclosed for perusal.

Therefore, it is prayed that this Hon’ble Tribunal may be pleased
to record this further action Taken Rep;:)rt and pass appropriate orders in this
matter.

This is submitted for kind information.

Dated at Kakinada on this the 24th day of May 2022

™

AT N
COLLECTOR & DISTRICT MAGISTRATE,

KAKINADA
S



PSPW+9WR, Kanakalapet Rd, Kanakala Peta, Puducherry 533464,
India

g

I .

Latitude Longitude

16.735471616289004° 82.19777239358838°
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Government of Andhra Pradesh, Revenue Department
Revenue Divisional Office, Kakinada

File No.H/1002/2020 Date.07.05.2022
From To

Sri.B.V.Ramana, M.A,, B.L., The District Collector,

Revenue Divisional Officer, Kakinada. :

Kakinada. - :

Sir,

Sub :- Hon’ble National Green Tribunal — OA No.89 of 2020 (SZ) — Andhra Pradesh —
Kakinada Division — Tallarevu Mandal — Sunkarapalem Village — Application
filed by Sri.Sunkara Swamy Naidu, Welfare Organization — Alleging illegal
closure of Nallah in Sy.No.125 in Sunkarapalem Village of Tallarevu Mandal -
Orders issued by the Hon’ble National Green Tribunal, Southern Zone, Chennai,
dated.06.07.2021 — Implementation of orders — further report submitted -
regarding.

Ref :- 1. Orders of the Hon’ble National Green Tribunal, Southern Zone, Chennai, in OA

n0.89 of 2020 (SZ), dated.30.06.2020

2. RefE3/NGT/01/2020, Dt.26.06.2020 of the Collector, E.G., District,
Kakinada.

3. Zoom Conference held by Hon’ble National Green Tribunal, Southern Zone,
Chennai, dated.18-08-2020 '

4, Tahsildar’s Tallarevu Report in Ref.(A)81/2020, Dt.25.08.2020

5. This Office Report in File No.(H)1002/2020, Dt.01.09.2020 submitted to the
Hon’ble National Green Tribunal (SZ)

6. Orders of the Hon’ble National Green Tribunal, Southern Zone, Chennai, in
OA no.89 of 2020 (§2), dated.06.07.2021

7. This Office letter addressed to Tahsildar, Tallarevu, Dtd.19.07.2021

8. Ref A/81/2020, Dtd.24.07.2021 of the Tahsildar, Tallarevu

9. This Office File No.H/1002/2020, Dt.29.07.2021 submitted to the Hon’ble
National Green Tribunal, Southern Zone, Chennai '

10. Ref:A/81/2020, Dtd.22.10.2021 of the Tahsildar, Tallarevu

11. This Office Ref H/1002/2020, Dtd.22.10.2021 to District Collector, E.G.,
Kakinada

12. Ref.A/81/2020, Dtd. .11.2021 of the Tahsildar, Tallarevu

13. This Office File No.H/1002/2020, Dt.08.11.2021 to District Collector, E.G.,
Kakinada _

14. Ref. E3/NGT/01/2020, Dt.29.11.2021 of the District Collector, East Godavari,
Kakinada -

15. Orders of the Hon’ble National Green Tribunal, Southern Zone, Chennai, in
OA no0.89 of 2020 (SZ), dated.10.11.2021

16. This Office File No.[1/1002/2020, Dt.08.11.2021 addressed to Tahsildar,
Tallarevu '

17. Ref.B/81/2020, dated.13.12.2021 of the Tahsildar, Tallarevu.

18. This Office File No.H/1002/2020, Dtd.13.12.2021 submitted to District
Collector, East Godavari, Kakinada.

19. Ref.A/81/2020, Dtd.24.04.2022 of Tahsildar, Tallarevu (received on
07.05.2022) '

-000-
I invite kind attention to the reference cited.

It is to submit that the Hon’ble National Green Tribunal, Southern Zone, Chennai during

the Zoom Conference held on 18-08-2020 has issued instructions and directed the Revenue
Divisional Officer, Kakinada to submit a factual report on the Allegations filed by Sri.Sunkara
Swamy Naidu, Welfare Organisation regarding illegal closure of Nallah in Sunkarapalem
Village, Tallarevu Mandal, Kakinada Division, East Godavari District of Andhra Pradesh State
thereby effecting free flow of excess rain water during monsoons which is likely to result in
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flooding and inundation of water in Sunkarapalem Village and also the adjoining Kanakalapetta - .
Village in Yanam Union Territory.

In this conneétion, it is to submit that the then Revenue Divisional Officer, Kakinada has
personally inspected the above Nallah along with Forest Department officials, Irrigation Officials
- & Revenue Officials and submitted a brief factual report through this office reference 5™ cited.

The Hon’ble Tribunal vide reference 6% cited has issued orders, dated.06.07.2021 which

reads as follows :- : i
“7. The Registry is directed to communicate this order to the official

respondents and Chief Secretary, State of Andhra Pradesh, Principal Secretary, Irrigation,
Environment and Municipal Administration and also to Chief Secretary, Union Territory
of Puducherry for their information and to ensure that no more encroachments and
issuance of pattas are allowed in the lands recorded as water bodies/water ways as per the
original revenue records and take steps to remove the encroachments, if any and restore
the water body/water way to its original position as per revenue records and enable the
respective official respondents to file their report as directed by this tribunal before the
next date of hearing, 8. For consideration of further report, post on 30.07.2021.”
_ In the reference 7 cited, the Tahsildar, Tallarevu has been instructed to implement the
orders of the Hon’ble Tribunal and to restore the Nallah in Sy.No.125 of Sunkarapalem Village -
of Tallarevu Mandal to its_ original state and remove the. encroachments in coordination with

Irrigation Dept.

In the reference 8% cited, the Tahsildar has submitted a report, dated.24.07.2021 stating
that as per Village Fair Adangal Register, the subject land is classified as “2oodxb sPe0d”

(Nallah) with an extent of Ac.14.59.Cts and having a total stretch of 1.4 Kilometres. It is also
submitted that approximately 80 families has encroached in Sy.Nos.125, 105, 106, 116, 120 &
123 measuring an extent of Ac.1.50.Cts to Ac.3.50.Cts approximately by means of establishing
Dwelling units and an extent of Ac.0.95.Cts is covered with Coconut plantation. The remaining
extent of Ac.0.24.Cts is covered with soil. In this regard, the Tahsildar has taken has started
action to remove the soil which has covered the Nallah with the help of JCBs by the aid of Gram-
Panchayati. With regard to encroachments, the Tahsildar has submitted that he has enquired the
local villagers and they stated that the encroachments are existing from about 50 years. The -
Tahsildar further added that he had removed all the temporary encroachments across the Nallah
and removing all the obstructions which are affecting free flow of water and requested that he

"needs a time period of 02 months for removal of encroachments and to implement the eviction
notices under Section 6 & Section 7 of Encroachment Act.

Further, through references 10™ & 11" cited, an Interim report was submitted that steps
are being taken for removal of Horseshoe which is obstructing the irrigation sewer. It is also
submitted that the all the Horseshoe was removed-and due to recent rains, the horseshoe was
rapidly re-emerging and therefore steps had been taken to ensure uninterrupted flow of drainage.
That at present there is no interruption to the water flow. And further it is submitted that issuance
of Notices to encroachers for removal of encroachments around the canal is also in progress.
Finally, it is requested to grant some more time for submission of final report. '

In the reference 14" cited, the Collector, E.G. District, Kakinada has informed that the
Hon’ble National Green Tribunal on perusal of action taken report submitted, stated that “they
have admitted that there are certain encroachments in the form of buildings as well as
cultivation activities by planting coconut trees etc. They also mentioned that they are
taking steps to remove the hyacinth which is clogging the flow of the drain so as to make it
uninterrupted. But, they have not mentioned anything about the removal of encroachment
by way of buildings. Merely because construction was made long ago, if it is done
unauthorizedly encroaching into Nallah, the trespasser is not entitled to get any protection
arnd the Covernment ic evnected to take proner action includine rehabilitation of those
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from that area, if it is necessary, as restoration of Nallah and Water bodies are the primary
respohsibility of the State Government which play a great role in protecting the
environment as has been contemplated under Article 48A of the constitution of India and
also reiterated by the Hon’ble Apex Court as well as Various Hon’ble High Courts
including the Hon’ble High Court of Andhra Pradesh and this Tribunal. No one is entitles
to encroach into the Nallah and make construction and that will not prescribe any right to
enjoy the illegal construction made by them. Since they are not party to the proceedings,
we are not passing any comments regarding the act committed by the alleged violators. It is

for the regulators to issue notice to such violators and to consider their objections and to
pass appropriate orders in accordance with law, so that the party can approach the

| appropriate forum, if they are aggrieved by the order.

When this was pointed out, the learned council appearing for the state of Andhra
Pradesh submitted that they will come with a detailed Action Taken Report from their side
to protect the Nallah. The respective officials are also directed to file their further Action
Taken Report on or before 15.12.2021”. | |

- Further, the District Collector, E.G., Kakinada has directed to submit the further action
taken report in the matter as per the orders of the Hon’ble National Green Tribunal, so as to
appraise the facts in compliance to the orders passed.

It is further submitted a report in pursuance to above instructions have been submitted
through reference 18™ cited that as submitted carlier, removal of hyacinth and horseshoe from
the Nallah in Sy.No.125 is a hectic task as the Hyacinth and Horseshoe is re-emerging rapidly.
However, as there are alerts for heavy rains in the recent days, steps were taken on far foot basis

for clearance of clogging in the Nallah and the channel was made cleared with uninterrupted

flow of drainage water. Also; it is submitted that the works are still being continued for removal
of remaining Hyacinth and horseshoe with the aid of Boats, Labour, JCBs. As submitted carlier,
at present there is no interruption to the water flow from the Nallah. Further, I submit that with
regard to encroachments on the banks of Nallah, instructions have been issued to the Panchayati
Officials and Irrigation Officials for identification of encroached areas and further to issue
Notices to the encroachers for removal of encroachments around the Nallah. Finally, it is
submitted that the Nallah is free from clogging and Most of the Horseshoe and Hyacinth was
removed and further action against the encroachers will be taken following due process of law.
Now, it is to submit that through reference 19t cited, the Tahsildar has submitted that he

- has conducted a detailed survey over the Sy.No.125 of Sunkarapalem Village of Tallarevu

Mandal for finding encroachments around the Nallah in the said survey number. As per Syrvey
report of the Mandal Surveyor, Mandal Revenue Inspector, Tallarevu, Village Revenue Officer,

mvw report including natufe of encroawwmined

as detailed below:-

| o Extent Nature of

Sl.No.. Name of the Encroacher Sy.No. Ac. Cts | Encroachment
1. | Kanakala Satyanarayana 125 0.42 Coconut Trees
2. | Kanakala Veerababu 125 0.04 Coconut Trees
3. | Allapalli Satyanarayana 125 0.04 7 Coconut Trees
4. | Palla Swamynaidu ] 125 0.03 Coconut Trees
5. | Kanakala Naagu 125 0.06 % Coconut Trees
6. %éhaim Veera 125 | 020 | Coconut Trees
7. | Tadala Subbayamma 125 -0.09 % Coconut Trees
8. [ Chikkam Mangayamma 125 . 0.02 Coconut Trees
9. Bzfgiﬁgryaar:ln o 125 0.04 Coconut Trees

10. | Kajuluri Siva . 125 0.24 Vacant
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11. | Guttula Mangadevi 125 0.01 Basement
Grand Total ol 120%

Accordingly, notices U/Sec.7 of Land Encroachment Act, 1905 has been to all the
encroachers on dated.23.02.2022. Further notices U/Sec.6 of the Land Encroachment Act, 1905
has been issued on 25.03.2022 to all the encroachers in Sy.No.125. In response to notice, one of
the encroacher, Sri.Kanakala Satyanarayana S/o Adinarayana filed a reply stating that the said
land is Drainage Poramboke and vested to Irrigation Dept., and Revenue Authorities have no
jurisdiction to issue notices. He further added that he has purchased the said land of an extent
Ac.1.26.Cts in RS.No.124/1 on 03.12.2005 through registered sale deed and in continuous
possession from time of scale, also paying taxes to Gram Panchayati, Sunkarapalem, and he has
been allocated Door No.3-45 by the Panchayat authoritics. Further stated that the said land
cannot be proposed for House sites, pending proceedings in OA No.89 of 2020 before the
Hon’ble National Green Tribunal, Chennai.

The Tahsildar submitted that the objections filed by Sri.Kanakala Satyanarayana Slo
Adinarayana are not tenable as the Tahsildar is competent to issue notices and to take action
against encroachers in any objectionable Govt,, Land. Therefore, the objections were not
considered and set aside by the Tahsildar. Further, it is submitted that no objections were
received within stipulated time period. Hence, the Tahsildar has addressed a letter to Gram
Panchayati authorities of Sunkarapalem for removal of ‘encroachments and to handover the
possession to the Gram Panchayati as per GO Ms.No.188, Panchayat Raj & Rural Development
Dept., Dtd.21.07.2011 and to record the same in Category A and Category C of lands vested with
Panchayatis by duly ¢Victing‘all the encroachments and to make the entire land for free flow of
~ drain without any obstructions in obedience to the Orders of the Hon’ble National Green
Tribunal, Chennai in O.A.89 of 2020, dtd.06.07.2021 & dtd.10.11.2021.

Further, the Tahsildar added that the Panchayat Authorities were directed to keep in view
of WP No.16625/2022, dtd.25.04.2022 filed by Smt.Guttula Mangadevi before the Hon’ble High
Court of Andhra Pradesh with a plea to not to evict the petitioner from the land of Ac.0.03.Cts in

RS.No.123 of Sunkarapalem Village.

_ The Tahsildar finally submitted that he has taken all the necessary steps duly conducting
Survey of land and issued notices to all the encroachers as per due procedure laid in
Encroachment Act, 1905 and issued directions to the Panchayat Secretary, Sunkarapalem GP for
removal of withered Coconut trees in Sy.No.125 of Sunkarapalem Village and to make the water
course in the drainage free from all the obstructions as per the Orders of the Hon’ble National

Green Tribunal.

In this connection, it is requested that the above facts may kindly be appraised to the
Hon’ble National Green Tribunal, Chennai with a prayer for issue of favourable orders.

I submit herewith the report of the Tahsildar, Tallarevu, Copy of Notices issued,

combined plan showing the Encroachments in RS No.125 of Sunkarapalem for taking further

action in the matter.

Encl : As abové
Yours faithfully

: -
Reverfue %ional Officer

'ﬁ/{‘w "~ Kakinada
ot X\

Copy to Tahsildar, Tallarevu for information.
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From
Sr1 (G.V.S.Prasad,B.Sc
Tahsildar,

R ey g
Sub:  Hon'ble NationaNs T el OA No.8P of 2020 (5Z) - Andhra Pradesh
- Fast Godavari District - Kakinada Division - Tallarevu Mandal -

/": Sunkarapalem Village - Application filed by Sri Sunkara Swamy Naidu,

-50(}1“ Welfare Organisation alleging illegal closure of Nallah in Survey No.125 in

‘?u‘ "? Sunkarapalem Village Of Tallarevy Mandal - Orders issued by the Hon’ble

V National Green Tribunal, Southern Zone, Ddted.06.07.2021 - Implementation
AL of orders - Further report submitted - Reg. |

|

*oo Ref: 1. QA No.89 of 2020(SZ),Dt. 30.06.2020 fﬂLd before the Hon'ble National
" Green Tribunal, Southern Zone, Chennai by |Sunkara Swamy' Naidu, Welfare
Organisation, Yanam. #
2. Ref. A/81/2020 Dt: 07.11.2021 of the Tahsildar, Tallarevu.
3. Zoom conference held by the Hon’ble Naltional Green Tribunal, Southern
Zone, Chennai, dated: 18.08.2020. i
4. Ref. A/81/2020, dt: 25.08.2020 of the Tahsildar, Tallarevu,
3. Crders of the Hon'ble Green Tribunal, Southern Zone, Chennai, in OA. No.
89/2020(57), dt: 06.07.2021. _
6.Ref. H/1002/2020, dt 19.07.2021 of the Revenue Divisional Officer,
Kakinada. j
7. Ref A/81/2020 Dt. 24.07.2021 of the Tahsﬂ((-‘iar, Tallarevu.
8. Ref A/81/2020 Dt. 22.10.2021 of the Tahsilﬁﬂar, Tallarevu.
9. Ref A/81/2020 Dt. 07.11 2021 of the Tahsilflar, Tallarevuy.
10. Ref. H/1002/2020, dt: 06.12.2021 of tile Revenue Divisional Officer,
Kakinada. w
11. Ref A/81/2020 Dt. 13.12.2021 of the Tahsiwhdar, Tallarevu.

-

T'invite kind attention to the above references cited.

I submit that in the reference 1s cited, Sri Sunkara Swamy Naidu, Welfare
Organisation, Yanam has filed OA No.89 of 2020 (5Z) before the National Green Tribunal,
Southern Zone, Chennai alleging illegal closure of Nallah in Sy. No. 125 at Sunkarapalern
Village, Tallarevy mandal, Kakinada division, East Goda}l‘/ari District of Andhra Pradesh
state. Thereby affecting free flow of excess rain water dullling monsoon which is likely to
result in flooding and inundation of water in Sunkarap%lem Village and also adjoining

Kanakaiapeta village of Ya nam, Union Territory. |
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Wherein the reference 41 cited, report has beel’l sub]JmLted to the Revenue Divisional
Officer, Kakinada by appraising the facts and the prgsent stz?tus of th(, said Nallah existing in
Sy. No. 125 at Sunkarapalem Vﬂlage, Tallarevumandal.. | '

Wherein the reference S c1ted the Hon'ble Natmnfﬂ Green Tribunal issued orders
dated: 06.07.21 as follows: L e :.\_,‘

“directing to submit a factual report on the allegatwns filed by Sri Sunkara
Swamy Naidu, Welfare Organisation, Yanam regardmg illegal closure of Nallah in
Sunkarapalem village, Tallarevu mandal, Kakinada Division, East Godavari District of
Andhra Pradesh state thereby effecting free flow of echss rain water during monsoon
which is likely to result in flooding and inundation of i/vater in Sunkarapalem Village
and also adjoining Kanakalapeta village of Yanam, Union‘Territory.”

Wherein the reference 6t cited, the Revenue Divisio%nal Officer, Kakinada has issued
instructions for implementation of orders of the Hon'ble Naﬁonal Green Tribunal and to
restore the Nallah in Sy. No.125 of Sunkarapalem Village oﬁi Tallarevu mandal to its original
positicn and remove the encroachments in coordination w llh Irrigation Dept.

Wherein the reference 7% cited, the Tahsiidar, Tailaxevu submitted a report stating
that there are around 80 families encroached in Sy. No. 125,105,106,116, 120 & 123 in an
extent of Ac.1.50 cts to Ac3.40cts approximately by means of establishing dwelling units
measuring an extent of Ac.0.95 cts covered in coconut plantation, the rest of the extent
Ac.0.24 cts is left vacanl. Further, submit that the encroachrhents are existing about 50 years

and informed that due to the obstruction of rains the we pks of clearance of obstructions
|

which are cffecting fice fiow of water and requested further time to complete the work and
finally requested for grant of 2 months of time period fﬁ)r issual of notices under Land
Encroachmenl Act, 1905,

‘Wherein the reference 9 cited, submitted the interi!m report stating that steps have
been taken up for removal of Horse shoe which is obstructing the irrigation sewer with the
widd of 1nachinery such as JCBs and also engaged Boats and Labour for removal of Horseshoe
and other obstructions. Further submitted that this task was very hectic as the Horseshoe is
re-emerging very quickly and submit that the entire Horseshoe which is clogging the Drain
flow was removed resulting in uninterrupted flow of dlainage. At present there is no
interruption to the water fow in the Nallah. However, steﬂw's are being proposed for taking
permanent solution for water clogging. Further, bubmlttdd that Notices were issued for
removal of encroachments around the canal. \

Wherein the reference 104 cited, the Revenue Divisi:bnal Officer, Kakinada intimated

that the Tahsiidar, Tallarevu has taken steps for removal of horse shoe which is obstructing
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the irrigation sewer with the aid of machinery such as JCB a[lso engaged boats and labour for

removal of horseshoe and other obstructions and submltteq that this task was very hectic as

the Horseshoe was re. emerging very quickly and also gprayed weedicide in the water

course to kifl/stop the growth of horseshoe in the water Cdurse Further submitted that the

entire Horseshoe which is clogging the Drain flow was Iemoved resulting in uninterrupted

flow of drainage and that at present there is no interruption to the water flow in the Nallah.

Further, directed (o take steps for permanent solution for clearing water clogging and to

issue notices for removal of encroac hments around the canal.

Accordingly, a detailed survey has been t.onducted over the Sy, No.125 of

Sunkarapalem Village of Tallarevy mandal for finding emﬁoachments around the Nallah in

the said survey number, As per the survey conducted'

I
allaravu, Village Revenue Officer, Suml\arapak,m the details of survey

by Mandal Surveyor, Mandal
Revenue Inspector, 7

feport and the nature of the o encroachments existing in Sy. No 125 are as follows:

Nature of

Encroachment

Name of the Encroacher Survey No,

Kanakala Sq tvanarayana | 125 Coconut trees

. 1 -
) i\a:ml\a]a Veerababu 1125 : Coconut trees
. —
P o | Allapalli satyanarayana | 125 mw

Kanakala Naa gu

[Tu o Chikkam Veera | 125
L Raghavamma % |
BB FAdala Subba: ubbayamma 125 0.0p 1 Coconut trees
H_¥% Chikkam \/]angamma 125 .02 w
Dagu dublvyam 125 0.04
/L Veerabhadram !
KnJuImI Siva 125 0.24 Vacant ground
h— | Cu[t 11a '\janyadom 125 0.01 Basement
’ Total ' 1.20 1

and Encroachment Act 1905 on

, nohces under U/s {6) of Land

~———
23.02.2022 to all the encroachers in R.S no.125. Further

Encroachment Ac 2 1ave been issue

_the encroacher Sy Kanakala Satyanm

Accordingly, nolice has been issued U/s.(7) of L

d on 25,03.2022 h') aH the encroachers in said RS
‘ M

ayana, s/o Adinarayana filed a

reply stating that the said land is Drainage Poramboke aqd vested to Irrigation dept. and

Revenue Authori ties have

no Jurisdiction to issue

notices, As he purchased the said land of

an extent Ac.l.26¢ts in R,

S-no: 124/1 on 03.12.2005 thloug

continuousy POssOssion

from the time of sale, also paymg
!

h registered sale deed and in

taxes to Gram Panchayath,
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|

|

i o
i -

Sunkarapalem, also allocated Door No: 3-45 by the Pann,hayath authorities. Further, stated
that the said land cannot be proposed for house sites, endmg proceedings in O. A.89/2020
before National Green Tribunal, Chennai. The ob]echdns filed by the 5ri Kanakala
Satyanarayana, s s/o Adinarayana are not tenable as the Tahsildar is competent to issue
sotices and to take action against encroachers in any ob]c.chonable Govt. Land. Therefore,
the objections are set aside. No objections have been received within stipulated time period.
{ence, the Grama Panchayath Authorities of Sunkarapalem are directed for removal of
encroachments and to handover the possession 1o the (Jmma Panchayath as per G.OMs
o188 Panchayatl Raj and Rural Development, dt: 21.07 )11 and to record in Category A
and Category C of lands vested with Panchayaths by dulj- evicting all the encroachments
nd to make the entire land for free flow of drain w1thoul obstructions as directed by the
tlon’ble National Green Tr ibunal, Southern Zone, Chennch in O.A.89/2020 dt: 06. 07.2021.
eyrther, the Panchavath Authorities are directed to keep m\ view of W.P No: 16625/2022 dt:
35 04.2022 which is fited before the Flon'ble High court of Andhra Pradesh by Smt. Guthula
Mangradevi praying to not to evict from the land of extent Ac.0.03 cts in RS no: 123 of
Cynkarapalem village.
in the above circumstances, [ humbly submitted thal necessary steps have been taken
by duly conducting survey and issuing notices to all the encroachers as per due procedure
laid in Land Encroachment Act, 1905 and directions thl,l been given to the Panchayath
Seeretary, Sunkarapalem for removal of alt thquﬂgocomlt hegs standing in the said Survey
No. 120 of Sunkar apalom village and to make the water (_OHII’SG in the drainage free from all
e obstructions as per the orders of Hor'ble National dﬁ een Tribunal, Southern Zone,

Chennal, |

i Yours faithfully,

Copy submitted to the District Collector, Kakinada for kind |mf0rmat1on

Copy to Panchayath Secretary, Gram Panchayath, Sunkalapplcm for necessary action.
|
|
|
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Ref/A/81/2020 Dt24.04.2022 Office oif the Tahsildar, Tallarevu
From To
Sri G.V.S.Prasad,B.Sc,B.Ed., The Panchayath Secretary,
Tahsildar, : Gram Panchayath,
Tallarevu Sunkarapalem.
i
Sir, |

Sub:  Hon'ble National Green Tribunal - QA N O.SP of 2020 (SZ) - Andhra Pradesh
- East Godavari District - Kakinada Division - Tallarevu Mandal -
Sunkarapalem Village - Application filed fby Sri Sunkara Swamy Naidu,
Welfare Organisation alleging illegal closure of Nallah in Survey No.125 in
Sunkarapalem Village Of Tallarevy Mandaszw Orders issued by the Fon'ble
National Green Tribunal, Southern Zone, Dqlteti.06.07.2021 -~ Implementation

of orders - Further report submitted - Reg. |

Ref: 1. O.A No.89 of 2020(SZ),Dt. 30.06.2020 fil'led before the Hon'ble National
Green Tribunal, Southern Zone, Chennai by Sunkara Swamy Naiduy, Welfare
Organisation, Yanam.

2. Orders of the Hon'ble Green Tribunal, Southern Zone, Chennai, in OA. No.
89/2020(S7), dt: 06.07.2021.

*hk |

In the reference 1+ cited, Sri Sunkara Swamy Naid[[tl, Welfare Organisation, Yanam
has filed OA No.8¢ of 2020 (SZ) before the National Cﬁreen Tribunal, Southern Zone,
Chennai alleging illegal closure of Nallah in Sy. No. 125 at J3,'§~urﬂ<ar::1palem Village, Tallarevu
mandal, Kakinada division, FEast Godavari District of /?\ndhra Pradesh state. Thereby
affecting free flow of excess rain water during monscon whiich is likely to result in flooding
and inundation of water in Sunkarapalem Village and also adjoining Kanakalapeta village of
Yanam, Union T erritory.

In the reference 2nd cited, the National Green Tribunal, Southern Zone, Chennai has

issued following orders in OA N 0.89 of 2020 (SZ):

|
“to ensure that no more encroachments and Issuance of pattas are allowed in the
I
lands recorded as water bodies/water ways as per the orj
|

steps to remove the encroachments, if any and restore qle water body/water way to its

ginal revenue records and take

original position as per revenue records and enable the rejspective official respondents to
tile their report as directed by this Tribunal before the nexi'!t date of hearing.”

Accordingly, a detailed survey has been condu;bted over the Sy. No. 125 of
Sunkarapalem Village of Tallarevu mandal for finding e11c1‘;')ac11ments around the Nallah in
the said survev number and the below details and found the encroachments existing in Sy.

No: 125 as detaited below:
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FST Name of the Encroacher | Survey No. Exl%ent Nature of
} No. T Encroachment
. Tl\anakala Satyanarayana 125 0.42 Coconut trees
? " T Kanakala Veerababu 125 0.04 Coconut trees
| 3 Allapaili Satyanarayana | 125 0.04%2 | Coconut trees
[f | Palla Swamynayudu 125 0.03 Coconut trees
E Kanakala Naagu 125 0.06%2 | Coconut trees
T(_],f,_{ Chikkam Veera | 125 0.2D Coconut trees
[ Raghavamma | ‘
‘T v —TFAdala Subbayamma 125 0.0.b 17} Coconut trees
HS‘_% Chlkl&&l—i\ffai{gamma 125 T]T)& Coconut trees

9 Dagudubiyyam 125 0.0k Coconut trees
‘ Veerabhadram |
'_' 0 | Kaju o Giva 125 024 Vacant ground
r i _J:G;ta_d; Rﬁnigéaevi \ 125 0.01 Basement
- Tl 12072 |

Accordingly, notices have been issued U/s.(7) of Land Encroachment Act, 1905 on
3.02.2022 and U/s (6) of Land Encroachment Act, 1905 on;‘25.03.2022 to all the encroachers
i the said RS No. 125, Objections made are set aside and ]\1'1&;(’(1 orders for eviction.

In these circumstances, you are hereby directed ti‘? remove all the encroachments
including 130 coconut trees standing in the said Survey No. %125 of Sunkarapalem village and
to handover the possession to the Grama Panchayath as pei G.0.Ms No.188 Panchayath Raj
and Rural Development, dt: 21.07.2011 and to record in Caté;:gory A and Category C of lands
vested with Panchayaths by duly evicting all the encroachmients to make the water course of
the drainage tree from all obstructions as per the orders of the Hon'ble National Green
Tribunal, Scuthern Zone, Chennai in (0.A.89/2020 dt: 06.07.2021. Further, you are directed to
keep in view of W.P No: 16625/2022 dt: 25.04.2022 which is filed before the Hon'ble High
court of Andhra Pradesh by Smt. Guthula Mangadevi prav;mj to not to evict from the land
of extent Ac.0.03 cts in R.S no: 123 of Sun karapalem village. ‘

Enclosed: As above | \
|

| A’AM@VU
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}

Ae 0.07% conts, situated m 118, No, 123, Plot Npy ;,). Surikarapallem, Tal!arevu

Nandal, Fast Godavar e dnet & 1{1 trving 1 dexilish the construction; Wh‘m‘ 15

abitany against the principles uf nat urdf Justice i violation of Artic f@ 14 1 9,

Shand 303 A of Conslittaon of India and sub sognently direct the rmpondent'

Py i

de et interfere wil's o possession of e Potoner's properly to the extent
of AL DO5 conts, siluctod in RIS, No. 123, Plot o, 12, Sunkarapatlemn, Talla

Cu Mandal Dast Goddoean Dictriet and nass sunh other order or ')rr‘e"" may

vhond propen i b Crcumstances of the cade,

Flaze UV LAYAWADA

Lratar 0d 2007 Counsel for the F?@_ﬁtioner
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\
TOVERNMENT OF ANDHRA PRADESH
REVENUE DEPARTMENT
!
i
Ref.A/42/2021, dt. 23.02.2022 : O/0 the Tahsildar, Taflarevu
N—
EVICTION NOTICE UNDER SECTION 7 OF A.P.L.E. Act III OF 1905
To
1, Chikkam Mangayamma W/o Satyanarayana :
Whereas you are reported to be in unauthorized oc¢upation of the Government Land
(G.P (Murigu Kaluva)) specified in the schedule below wi ich is the property of Government.
You are hereby given notice that if you desire, you may, bef‘"'ore (14) days show cause either in
person or in writing before me, why you should not be evicted from the Government Land and
forfeiture of buildings, constructions and things deposited thege in U/s 6 of the Act.
SCHEDULE
- T . ! 1
; Village Sy.No. & | Yescription of | Eutire Extent Ac. Occupied extent Nature of |
; e Dive | land Cts., Ac. Cts., occupation
} 1 | 2 3 4 S 6
Sunkarapalem 125 G.P Ac2.24 | Ac.0.02 Coconut trees
‘ ; | ‘ f
‘ e e ; —
! - N
, TAHSILDAR
i rgaiLLAREVU
Through the Revenue Inspecior of this office for service and to return the served copy.
Copy submitted to the RIDO, KAKINADA for favor of information.
- ., A LN I 1}:} o A T BRI T (I: ::-\{-'i T 4 A ?i.\' ;‘—_ i
s b ¥ . - . e
e T N I A :':f\\ Foan I\ — . I{‘\J '75’—5‘72-"’ - Tl ' LJH"“::'Z A
k ) s, S o gk:*"’jﬁ'é’qr;:nl 2 -
o s . o s B P el
Pl & ,
I A
w4
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GOVERNMENT OF ANDHEA PRADESH
REVENUE DEPARTMENT

Ref.A/42/2021, dt. 23.62.2022 | 0O/0 the Tahsildar, Tatlarevu

EVICTION NOTICE UNDER SECTION 7 OF A.P.L.E. Act 111 OF 19035

To

1. Palla Swamy Nadu

Whereas you are reported to be in unauthorized crcupation of the Government Land
(G.P (Murugu Kaluva)) specified in the schedule below which is the property of Governiment.
You are hereby given notice that if you desire_ you may, hefore (14) days show cause either in
person oOr in writing befors me, why you should not be evicted from the Government Land and

forfeiture of buildings, constructions and things deposited there in U/s 6 of the Act,

SCHEDULE !
I ‘ . —
‘ village Sy.No. & \ Description of | Eatire Exteni Ac. | Occupied extentT Nature of
‘ & Divn ‘l land Cis., Ac. Cts., occrpation
_ ] .
1 2 3 4 5 6
! |
| \ . .
Sunkarapalem | 125 | GP Ac2.24) Ac.0.03 F‘“‘;fa;f“h
L 1
L i | |

TAHSILDAR
| TALLAREVU
|
!

Through the Revenue Inspector of this office for service and to return the served copy.

Copy submitted (o the RO, KAKINADA for favour of information.

o Ry T R - e - oo .
2 T -:_\'ﬁ.?-"l“r"\""‘*’ E e R ﬁ‘n Ear. N E :g('?‘ :}'} SRR UL PO e S Drs sy o3 ot
: (4N

'\iﬁ:ﬂ"g e
] 4

- R L e
L et
At
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TOCVERNMENT OF ANDHRA PI&ADESH

REVENUE DEPARTMEN'T

Ref As42/2021, dt, 23.02.2022

O/0 the Tahsildar, Tallarevu

EVICTION NOTICE UNDER SECTION 7 OF A.P.L.E. Act III OF 1905

To

1. Kajuluri Siva

Whereas you are reported to be in unauthorized oce ipation of the Government Land

(G.P (Murugu Kaluva)) specified in the schedule below which is the property of Government.

You are hereby given notice that if you desire, you may, before (14) days show cause either in

person or in writing before me, why you should not be evicier! from the Government Land and

forfeiture of buildings, constructions and things deposited thers in U/s 6 of the Act.

SCHEDULE
! Villase Sy.No. & | Description of | Entire Extent Ac. Occupied extent Nature of
18 Divn land Cts., Ac. Cts,, occupation
1 S 3 4 5 6
|
Sunkarapalem i25 : G.P Ac.2.24 Ac.21 Fmgﬂ ;"ith
| Ut
!
TAHSILDAR

I.ALLAREVU

Through the Revenue Inspector of this office for service and to return the served copy.

Copy submitted to the RDO, KAKINADA

for favor of information.

55 7Y ) AEG




GOYERNMFENT OF ANDHRA PRADESH

REVENUE DEPARTMENT

RefA/42/2021, dt. 23.02.2022

O/o the Tahsildar,

Tallarevu

EVICTION [<OTICE UNDER SECTION 7 OF A.P.L.E. Act IIL OF 1905

Tao

1. Allapallj Satyan:rayana

Whereas you are reported
(G.P Murugu Kalyva® : specitied in the
You are herchy
Person or in writing befire me, why

torfeiture of buildines

g Rt ]

3 T_E‘“ I
. Sy.No. & | {iescription of
;{ Village | Divs Eand

given netics that iF you desire, you may,

T

to be in unauthorized ﬁqulpauon of the

25

‘ f :
Sunkarapalem 1 : .
|
i S S

Governmment Land
schedule below which is the property of Government,
before (14) days show cause either in
you should not be evxcted from the Government Iand and
constructions and things deposited mwc in U/s 6 of the Act.

SCHI:DULE

— —_——
Euatire Extent A, Occupied extent [ Nature of |
Cts., Ac. Cts., ‘l occupation ’
—_— —— e __._L____A]_____.;_ }
3 4 _ﬁﬁj\S__ﬁJr_ﬁ*é__u}
G.P Ac.2.24 Ac.0.04 ! Filled with |
clay 1
—_— .

Through the Revenue Inspec

tor of this office for service an

TAHSILDAR

i ALLAREVU

d i return the served copy.

Copy submitted to the RO, KAKINADA for favour of infirmation.

- ‘ e Tues (i e
S S e e e (Gl Wi £ T
. ~1
A b I M o L
- M
o R
ol S PRRaS
e - -
e
] #eT
Bkl b
e S I A P
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GOVERNMENT OF ANDHRA PR @DFSH
REVENUE  DEPARTMENT

Ref A/42/2021, dt. 2300 7002 O/o the Tahsildar, Tallarevu
EXMMTJQEHNDEB&EQE@N 70 Ei’ L.E. Act 11l OF 1905
‘___,_——-——-'—"_‘4-_\
To |

1 Guthula Mang: 171 V/0 batyanarayana

|

Whereas you are rerorted to be in unauthorized occ!upation of the Government Land
(G.P (Murugu Kaluva) snecified in the schedu'e below whii,h is the property of Government,
You are hereby giver nodce that if vou desire, you may, v tfm? (14) days show causc either in
person or in writing tefere me, why you should not be evicicd from the Government Land and

forfeiture of buildings, constructions and things ceposited thee U/s 6 of the Act.

SCHEDULE

N S —— S \
! Villae Sv.No. & ‘ Description of | Entire Extent Ac Qccupied extent l Nature of
| Hiage 1. Div: | Tyl Cis., Acg. Cts., j occupation 1!
| ! I
I —— — e e e — N D
o Jlli 23 [ S A D %__9__1
| ! !
. | ' 1
| H
| 5. Ac2d \ AcOOlels |
1 j G.P - Foundation |

Sunkarapalem """ "1 GP s for
\ | : construction
a 23 . Acd. “‘ ; Ac.0.02cts 1
i ! \
1 | - J

TAHSILDAR

* i ALLAREVU
1 o

Through the Revenue lnspector of this office for service awd to return the served copy.
!

Copy submitted to the EDO, KAKIHADA for favor of irqiibrmation.
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GOVERNMENT QOF ANDHRA PRADESH
REVENUE DEPARTMENT

Ref. A/42/2021, dt. 23.02.2022

i O/o the Tahsildar, Tallarevy

|

I
EVICTION NOTICE UNDER SECTION 7 OF Ag.P.L.E. Act IIT OF 1905

To

1. Dangudy Biyyam Veerabhadra Rao S/0 Satyanarayanal
|

Whereas you are reported to be in unauthorized occ_}upation of the Government Land
(G.P (Murugu Kaluva)) specified in the schedule below which is the property of Government.
You are hereby given notice that if you desire, you may, before (14) days show cause either in
person or in writing before me, why you should not be evicted from the Government Land and
forfeiture of buildings, constructions and things deposited ther% in U/s 6 of the Act.

SCHEDULE |

- ‘ S
Entir¢ Extent A¢. | Occupied extent Nature of

Sy.No. &
Divn

Description of

Cts., 1 Ac. Cts., occipation
—
6

Ac.0.04 Coconut trees

| |

TAHSILDAR

i zALLAREVU

\
i
Through the Revenue Inspector of this office for service and to ‘Iretum the served copy.

Copy submitted io the RDO, KAKINADA for favor of inform!ration.

F ,.E-:'{;i&f\jéa’}é Cf‘f Q'\a

i oo a 5[ fn £ 'ﬁ..m-"'**-f
v,{'g f,“j h L



29 |

REVENUE DEPARTMENT

Ref. A742/2021, dt. 23.02.2022

|
|
|
|
[
|

GOVERNMENT OF ANDHRA PRADESH

|
EVICTION NOTICE UNDER SECTION 7 OF A.;LP.L.E. Act TIT OF 1905

To

L. Chikka Veera Raghavamma W/o Krishna Rao '

\-“—_‘__\._H_,__

O/0o the Tahsildar, Tallarevu

Whereas you are reported to be in unauthorized occupation of the Government Land

(G.P (Murugu Kaluva)) specified in the schedule below which is the property of Government.

You are hereby given notice that if you desire, you may, before (14) days show cause either in

person or in writing before me, why you should not be evict%:d from the Government Land and

|
forfeiture of buiidings, constructions and things deposited there in U/s 6 of the Act.

SCHEDULE |
E Village Sy.No. & | Description of | Entire Extent Ac. Occupied extent Nature of
l g Divn Iand Cts., | Ac. Cts,, occupation
T 3 3 | g 5 5
! !
1
| Sunkarapalem 125 G.P Ac.2.24 Ac0:20 Coconut trees
N
| e
; Tb_{SILDAR

Copy submitted to the RDO, KAKINADA for favor of infor

P P R V-1 LA T e

mg’%ﬁéﬁwﬁvisﬁ;‘g

%LAREVU

Through the Revenue Inspector of this office for service and to return the served copy.

mation.
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GOVERNMENT OF ANDHRA PE@ESH
REVENUE DEPARTMENT
Ref.A/42/2021, dt. 23.02.2022 ' . O/0 the Tahsildar, Tallareva
| |
EVICTION MOGTICE UNDER SECTION 7 OF A P L.E. Act II1 OF 1905
To
i. Kanakala Satyanarayana
Whereas you are revorted to be in unauthorized occupation of the Government Land
(G.P (Murugu Kaluva)j specified in the schedule below whu.h is the property of Government.
You are hereby given notice that if you desire, you may, befpre (14) days show cause either in
person or in writing before me, why you shouid not be evmtdd from the Government Land and
forfeiture of buildings, constivctions and things deposited ther}: i 6 of the Act.
SCHEDULE |
!
B ! T
i Village Sy.No. & | Description of | Entire Extent Ac, | Occupied extent Nature of
' 5 Divn Iand Cts., ‘ Ac. Cts., occupation
! !
] 1 2 3 4 | 5 6
i
i - ! tt
' : Sunkarapalem 125 G.P Ac.2.24 Ac.0.42 Co;{og}llle d:;ees
» — !

i .\
EE

| TATISILDAR
| TALLAREVU

|
Through the Revenue Inspector of this office for service and tf) return the served copy.

-
,sf‘ li

Copy submitted to the RDO, KAKINADA for favor of inforthation.
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GOVERNMENT OF ANDHRA PRADESH
REVENUE DEPARTMENT

|
|
Ref A /4272021 dt. 23.02.2072 ! O/o the Tahsildar, Tallarevu

EVICTION NCTICE UIKDIR SECTION 7 C ‘":,f DL.E Act ITOF 1905
— )

To

1. Tadala Subbayamina W/o Venkata Surya Narayana Murthy

Whereas you are reported to be in unauthorized dccupation of the Government Land

(G.P (Muruga Falovady specified in thie schedule below 'w!hich is the property of Government.

You are hereby given unotice that if you desire, you may, hefore (14) days show cause cither in
person or in writing before me, why you should not be evi{:ted from the Government Land and

forfeiture of buildings, corstructions and things deposited tHere in U/s 6 of the Act.

SCHEDULE
Village Sy.No. & | Description of | Eatire Extent Ac. | Occupied extent Nature of
& Divi . land Cts., Ag. Cts., occupation
1 2 3 4 5 6
!
i
. Sunkarapalem 125 i G.P Ac.2.24 i Ac0.091/2 Coconut trees

| TAHSILDAR

| QAELAREVU
I

Through the Revenue Insyector of this office for service and to return the served copy.

Copy submitted to the RDO, KAKINADA for favor of mfmmatlon
e [TIAVERS WP Ty

T o) 2ol SR e

™
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GOVERNMENT OF ANDHRA PRADESH
REVENUE DEPARTMENT

Ref A/42/2021, dr. 23,062 2022 O/ o the Tahsildar, Tallarevu

EVICTION NOTICE UNDER SECTION 7 OF AlR.L.E. Act IIT OF 1905
-

NE—

To
1. Kanekala Veerahabu S/0 Venkata swamy

Whereas you are reported to be in unauthorized oc&upation of the Government Land
(G.P Murugu Kaluva)) specified in the schedule below whi;ch is the property of Government.
You are hereby given notice that if you desire, you may, be%'ore (14) days show cause either in
person of 1 writing beiie g, Why you should not be ex-ia;i.{. 1 fom the Government Land and

forfeiture of buildings, consicuctions and things deposited thete in U/s 6 of the Act.

SCHEDULE
| [ w
| Villase . Sy.No. & ! Description of | Entire Extent A¢. | Occupied extent 1 Nature of
| g L Diva | tand Cts.,, Ac. Cts., ' occupation
] R . | _-’
A S SO S 3 | 4 5 %
. | ‘
' Sunkarapaiem ;| 125 GP | Ac.2.24 Ac.0.01 Coconut
1 ! i Trees
L i. I . /

: \‘Q “ah I ‘
| TAHSILDAR
: TALLAREVU

Through the Revenue Inspector of this office for service and to return the served copy.
Copy submitted to the RO, KAKINADA for favour of iformation,

E{. 'ln,‘l-\g;a’}. Ce g._:i

< sl

12

.
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NOTICE UNDER SECTION

33

-

(6) OF MADRAS ACT III OF 1905

Ref.A/42/2022, dt 25.03.2022 (0/0 the Tahsildar, Tallarevy

To

1.Tadala Subbayasessa W/o Venkata Surya Nara
where as you are found to be in un-
schedule below, which is the property of Government and
land within (48) houss from

summarily evicted from ihe

N

|
|
I

Coconut Trees

ya.+a Murthy ,Sunkarapalem Village
authorized occupation of ﬁhe specified in the
ymi! are hereby required to vacate the
the date of service of the NQTICE, failing which you will be

land and any crop or other produced raised on the land and any

building or other produced raised on the land any building or other construction erected or

anything deposited there in will be hold liable to forfeiture.

SCHEDULE
: T - 17
Village Sy.No. Pescription Entire Extent Ac. Occupied extent Nature of
8 & Diva | of land Cts., | Ac, Cts., occupation
— I 2 — 3 4 5 6
Sunkarapalem | 125 | Gp Aci?/ Ac091/2 c%:;);ut
= ] N

—

Take notice also that the Revenue Inspector to herby authorized to carry out the eviction
and to take possession of land.

i Tahsil.dar,

I A allarevu
Yy

oL
Through the Revenue Inspector of this office for service and to/return the served copy.

Copy submitted to the R3O, KAKINADA for favour of inﬂ)rﬁ%ﬂation.,
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NOTICE UNDER SECTION (6) OF MADRAIS ACT III OF 1905

Ref A/42/ 2022, dt 25.03.2072 f()/’ o the Tahsildar, Tailarevu

To
L.Gutholza Manr: Devi W/e Satyanarayana ,Sunk@[mpalem Village where 25 you are
. o | . . .
found to be in un-authorize? occupation of the Foundaﬂg;&;_fcr construction specified in the

schedule below, which iz the propezty of Government and you are hereby required to vacate the
land within (48) hours from the date of service of the NOTICE, failing which you will be
summarily evicted fiom the land and any crop or other produced raised on the land and any

building or other produced raised on the land any building or other construction erected or

anything deposited there in will be hold fiable to forfeityre.

SCHEDULE |
" e
5 Village Sy.No. | Description Entire Extent Ac, Occupied extent Nature of
rHag & Diva of fand Cts., | Ac. Cts., ocenpation
. ‘f__h_____‘iL_.._.._ — = o i S —_— ]
1 I N 3 4 5 6
? i
125 | G.P Ac2.24 | Ac.0.01
! Foundation
| Sunkarapalem — for
j ' ‘ constriction
123/}’/(}}’ Ac.3.92 1 Ac.0.02

- | / l*_m_w___i

Take notice also that the Revenge Inspector to herby a{uthorized to carry out the eviction

and to take possession of Jand, |

\

i

\

| Tahsildar,
| ,Tallarevu

Through the Revenue Tnspector of this office for service and t: rerurn the served copy.

Copy submitted to the REO, KAKINADA for favour of information.
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s /

NOTICE UNER SECTION (6) OF MADRAS ACT III OF 1905

|
Ref A/42/72022, 4t 25.03.2072 (4o the Tahsildar, Tallarevu

To |

|
1.Chikkam Mangsv+mma W/o Satyanarayana ,Suukarapalem Village where as you

ate found to be in un-authorized occupation of the Coconut Trees specified in the schedule

below, which is the property of Government and you are hertby required to vacate the land
within (48) hours from the date of service of the NOTICE, failing which you will be summarily
evicted from the land and aiv crop or other produced raised «n the land and any buiiding or
other produced raised or: :he land any building or other coensiruction erected or anything

deposited there in will be licad fiable to forfeiture.

SCHEDULE
r - s !
Vittage .:»y.l‘;la . " gscription Entire Ex‘tmt A J: Gcenpied extent Natnte.of
& Diva - of land Cts., | Ac, Cts., gccupation
1 2 *% 3 4 ”'L 5 6
! | : Coconut |
E Sunkarapalem 125 ! G.P Ac224 Ac.0.02 Trees
t —— —_

Take notice also that the Revenue Inspector to herby ai.thorized to carry out the eviction

and (o take possession of {and.

1 Tahsildar,
T Tallarevu

| 4 [5? i

o L350 B

Bt . . !
Thiough the Revenue Inspector of this office for service and to return the served copy.

Copy submitted to the R133, KAKINADA for favour of irai"t_u_\é..zation.
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NOTICE ' NDRER SECTION (6) OF MADE_&!S ACT III OF 1905

|
Ref A/42/2022, dt 25.93.2022
i
To [

O/o the Tahsildar, Tallarevu

1.5ri Allapaili Sutva.:arayana Sunkarapalem Village where as you are found to be in un-

authorized occupation of the filled with clay specified in the schedule below, which is the

property of Government and you are hereby required to vacate the land within (48) hours from

the date of service of the WCOTICE, failing which you will be summarily evicted from the land

and any crop or other prawiue2d raised on the land and any building or other produced raised on

the land any building or c:hor construction erected oy anyiﬁhifiv.g deposited there in will be hold

liable to forfeiture, ;

SCHEDULE
N .
i Village Sv.Mo. o iescription Entire Extent Ac. Occupied extent Nature of
| e & Dive - ofland Cts., Ac. Cts., occupation
i 2 3 4 5 6
Sunkarapalem 125 ; G.P Ac.2.24 Ac.0.04 Fill(c:clia\;nh
‘i _

Take notice also that the Revenue Inspector to herby aw‘n:]s_orizcd to carry out the eviction

and to take possession of Jand. 1
1
\

‘Tahsildar,

Tallargvu .
8

o ;f‘ S
¥

Through the Revenue Inspector of this office for service and to veturn the served copy.

Copy submitted to the RDO, KAKINADA for favour of information.




NOTICE UNDER SECTION (6) OF MADRAl,S ACT IIT OF 1905

Ref A/42/2022, d£25.02.2022

To

!O/ o the Tahsildar, Tallarevu

1.Kajuluri Siva, Suniarapalem Village where as you, are found to be in un-authorized

occupation of the Fiied with Clay specified in the schcdul%: below, which is the property of
Government and you are hereby required to vacate the land within (48) hours from the date of

service of the NOTICE, failing which you will be summarily evicted from the land and any crop

or other produced raised «n :he land and any building or other produced raised on the land any

building or other construction erected or anything deposited there in will be hold liable to

forfeiture,

SCHEDULE .

l—_—_ ‘*“_*_i"_' T ‘
! Village Sy, Description Entire Extent %m Occupied extent Nature of
i & Divn of land Cts.,, Ac, Cts,, occupation

1 2 3 4 ‘ 5 6

|

Sunkarapalem 125 G.P Ac.2.24 Ac.0.21 Filed with
Clay

Take notice also that the Revenue Inspector to herby authorized to carry out the eviction

and to take possession of land.

Tahsildar,

Tallarevn

17 -
it

Through the Revenue Inspector of this office for service and to:return thehserved copy.

Copy submitted to the R13Q, KAKINADA for favour of inforthation.
|
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NOTICE UNDER SECTION (6} OF MADRAS ACT IIT OF 1905

Ref A/42/2022, dt 25.03.2022 (P/ o the Tahsildar, Tallarevu

i
To ;
i
|

1.Kanakala Nageswara ra0 $/0 Kamaraju _Sunkaripalem Village where as you are
found to be in un-authorized occupation of the Coconut Treefs_ specified in the schedule below,
which is the property of Government and you are hereby required to vacate the land within (48)
hours from the date of service of the NOTICE, failing which you will be summarily evicted from
the land and any crop or other produced raised on the land and any building or other produced
raised on the land any buiiding or other construction erected or anything deposited there in will

be hold liable to forfeiture.

SCHEDULE |

vill Sy.No. Description Entire Extent Ac. Occupied extent Nature of
age & Divn of land Cts., | Ac. Cts., occupation
A
1 2 3 4 : 5 6
; Coconut
Sunkarapalem 125 G.P Ac2.24 | Ac061/2 Trees

Take notice also that the Revenue Inspector to herby authorized to carry out the eviction

and to take possession of land.

‘ Tahsildar,
| -allarevu
|

‘ ‘
Through the Revenue Inspecior of this office for service and to 1eturn the served copy.

Copy submitted to the RDO, KAKINADA for favour of infonination.

/ : L - o oy ¥ ", o P -

I
ol . i

L s P i
A e ~ TR vt !
|
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|
i
|
|
|
NOTICE UNDER SECTION (6) OF MMS ACT III OF 1905

|
Ref A742/2022, dt 25.03.2022 "O/o the Tahsildar, Tallarevu

To

1.Kanakala Satyanarayana, Sunkarapalem Village where as you are found to be in un-
authorized occupation of the Coconut Trees & Sheds speciﬁcd in the schedule below, which is
the property of Government and you are hereby required toi vacate the land within (48) hours
from the date of service of fhe NOTICE, failing which you ‘s%iill be summarily evicted from the
land and any crop or other produced raised on the land arid any building or other produced

raised on the land any building or other construction erected 'pr anything deposited there in will
be hold liable to forfeiture. _ |

SCHEDULE |
Village Sy.Mg. T Description Entire Extent Ac. Occupied extent Nature of
riag & Diva of land Cts., Ac. Cts., occupation
1 2 3 4 5 6
Coconut
Sunkarapalem 125 G.P Ac2.24 Ac.0.42 Trees &
| Sheds J
.‘_. —

Take notice also that the Revenue Inspector to herby duthorized to carry out the eviction
and to take possession of land, |

Tahbsildar,

P
ary -~

Through the Revenue Inspector of this office for service and to|return the served copy.

Copy submitted to the RPO, KAKINADA for favour of inforination. k’

| | f// xf/,? 2822
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|
|
NOTICE UNDER SECTION (6) OF MADRAS ACT HII OF 1905
i
1’ .
Ref As42/2022, dt 25 03,2077 i‘D/o the Tahsildar, Tallarevy

|
To '

1.Palla Swamy M

aitt, Swnkarapalem Village where as you are found to be in un.

authorized occupation of the Filled with Clay specified in the schedule below, which is the

property of Government znd you are hereby required to vacate the land within (48) hours from

the date of service of the NGTICE, failing which you will bef summarily evicted from the land

and any crop or other producad raised on the land and any buhding or other produced raised on

|
the land any building or cilier constriiction erected or anything deposited there in wiil be hold
liable to forfeiture. '

SCHEDULE

|
Entire Extent Ax. Occupied extent
Cis., i Ac. Cts.,

Sy.No. ! Description
& Divgp | of land
i

— 1_‘_,‘_5&_.._?*,

Nature of

uCcupation

Ac.0.03 Filed with

Clay [

Take notice also thnt the Revenue Inspector to herby a1

. |
and to take possession of fand, ‘

thorized to carry out the eviction

| . Tahsildar,
;¢ Tail revu

h
Through the Revenuye Inspector of this office for service and to return P(; served copy.

Copy submitted to the RDO, KAKINADA for favour of information.
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NOTICE UNIDER SECTION (6) OF MADRA;}S ACT III OF 1905

Ref.A/42/2022, dt 25.03 2022 O/0 the Tahsildar, Tallarevu
To

LDaogudu Eiyvon Veerabhiadra Rao $/o Satyat#arayana ySunkarapalem Village
where as you are found tc be in un-authorized occupation of tihe Coconut Trees specified in the
schedule below, which is the broperty of Government and yox.lii are hereby required to vacate the
land within (48) hours fram: the date of service of the N’OfI'ICE, failing which you will be
summarily evicted from the iand and any crop or other produced raised on the land and any
building or other produced raised on the land any buildin,gi or other construction erected or
anything deposited there iy will be hoid lable to forfeiture, |

SCHEDULE

Sy.No, ! Description Entire Extent Ag.
&Divi | ofland Cts.,

. — —
1 2 Tl k ]
S
3 . 4N
; .

Occupied extent Nature of

occupation

Coconut
Trees

—_—]

l Sunkarapalem 125

|
i
L.

|
Take notice also if1ay the Revenue Inspector to herby aythorized to carry out the eviction
and to take possession of tand. |

Tahsildar,

allarevu
# 7 / &W

Through the Revenue Inspector of this office for service and io sleturn the served copy.

|
Copy submitted to the HLAG, JAKINADA for favour of inforndation,

| L LAy b
; T R RV
|
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NOTICE I/NI2ER SECTION (6) OF MADRAS ACT III OF 1905
Ref.A/42/2022, dt 25.03.2022 O/o the Tahsildar, Tallarevu
To

L.Chikka Veera sy as-amma W/ ¢ Krishna rao ,Suntlirapalem Village where as you

are found to be in un-authoiized occupation o the Coconut Trees specified in the schedule

below, which is the property of (Government and you are herehy required to vacate the land
within (48) hours from the date of service of the NOTICE, failing which you will be summarily
evicted from the land aud any crop or other produced raised on the land and any building or
other produced raised on e fand any building or other colsstruction erected or anything

deposited there in will be hoid liable to forfeiture.

SCHEDULE
Village Sy.Nu. | Diescription Eutire Extent A Ocoupied extent Nature of
; N &Diva | ofland Cts., Ac. Cts., occupation |
i . ! |
1 2 3 4 ) 5 6
l
Sunkarapalem 125 GP Ac.2.24 Ac.0.20 Coconut
i Trees

l i

Take notice alse thar the Revenue Inspector to herby auf]'lorized to carry out the eviction
and to take possession of land.

nTahsildar,
- ;f aligrevu. -

7 -
¥

Through the Revenue Inspector of this office for szrvice and to getum the'served copy.

Copy submitted to the R, KAKINADA for favour of infori ation.

>
3 e
!

%

q

&
T .‘-!'l
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NOTICE (INDER SECTION (6) OF MADRAS ACT I OF 1905

RefA/42/2022, dt 25.03.2022

Te

0O/o the Tahsildar, Tallarevu

1..57i Kanak:la ¥zcrababue S/0 Venkata Swamy 51_1iukaragalem Village where as you

are found to be in vr-cnihe vized occupation of
below, which is the proqer:

within (48) hours from -

evicod from the land g

other produced

I’EliSti:j Cinh

the Coconyi. Trees specified in the schedule
" of Government and you are i‘jereby required to vacate the land

- wnte of service of the NOTICE, _f::-wijing which you will be summarily

@y Crop or other produced 1‘aise<%§ on the land and any building or

ie land any building or other ‘construction erected or anything

depisited there in will be iicld liable to forfeiture.

SCHEDULE
e o e SR
Village Sy e ‘ Description Eatire Extent Ac, Occupied extent Nature of
i Fitag & Lrivn ! of land Cts., Ac. Cts,, occupation
T r P A i 5 6
i |
| :
' Suskarapalem | 1% Gp Ac2.21 Ac0.04 Coconut
; 1 Trees
i

"Take notice also ii:at the Revenue Inspector to herby «

and to take possession of land.

Through the Revenue Inspector of this office for cervice and fo

Copy submitted to the R 13, KAKINADA for favour of infi s

1
#iation.

Tahsildar,
ITaIIarevu
/

= -

"' s (.»’f
return the served ¢opy.

uthorized to carry out the eviction
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